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encroachment lit Siwan Junction and elevon 
cases of encroachment at Mairwa Stations. 
Efforts to evict the encroachments have not 
been successful. After laklna all factors into 
conlidaration. therefore, it has been con-
sidered expedient to rellularite the encroach-
meots by arantina licences and to recover 
rents from the dates of occupation of the 
railway land. Tbtre has, therefore, been no 
loss of revenue to the Railway. The inci-
dence of onc:raochment of Iho Railway land 
i. not due to tbe nealiaenc:e of Rail way 
Staff. 

Mutlna of Share-Holder. of MIS 
Itbad MotOl' Transport (p) Ltd. 

10162. SHRI KARTIK ORAON 
WlJI the Ministel of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleued to 
refer to the rtply given to Unstarred 
Question No 8S18 on the Sth May, 1970 
reaardillg meeting of share holders of MIS 
Ithad Motor Transport (P) Limited and 
Slate: 

(a) the details of the compromise reached 
between the dissentinll parties and how far it 
has been inplemented : 

(b) the poiDts on which compromise i. 
still to be implemented; 

(c) whether it i. a fact thaI two separate 
companies havo already been formed In 
terms of the compromise and are workiq 
for the last so many years; 

(d) the poinls in respect of which the 
Reailtrar of CompanIes hu been restrained 
by the Hlab Court for taklDIL any proceed-
inp apinst the Company under the 
Compante, Act : and 

(e) the action taken by the RCililtrar 00 
olher polnls With a view to see that tho 
Company's work II Clrried on .trlctly in 
accordance Mth lhe proVisions of the 
companiea Act ? 

THE MINISTER OF INDUSTRIAL 
DFVELOPMENT, INTERNAL TRADB 
AND COMPANY AFFAIRS (SHRI F. A. 
A.HMED): . (a) and (b). A copy of the 
compromise reached betweco tho dlDelltllll 
parties is laid on the Table of the HoulO. 
Il'loctd In Ubray. s •• No. LT-360lnOj 
lhe e"quity made b)' the Rqiatrar of 

Companies from the company elicited the 
information thaI company's petilion (oria/nal 
c. O. No. S3.0/196O) is pcndinll before the 
Division Bench of the Delhi Hiah Court. 

(ci The records of the Registrar of 
Companies, Delhi do not indicale Ihat two 
separate companies have b.en worklnll for 
the lasl so many years. 

(d i The order of the Hiah Court 
restrained Ihe Registrar of Companiel, Delhi 
from taking aoy action against the company 
for not hoi dina the meetinlls till the malter 
WBI flnally decided in terms of tho 
compromise. 

(e) In view of the Court's order meet· 
ioned above and also in the absencc of any 
accounts having heen filed by the company 
since 1960 it is not open to the Registrar of 
Companies to pur;ue any action for en-
forcing compliance by the company with the 
provisions of the Companies Act, 1956. 

Los, Incurred by MIS lthad Motor 
Transport (P) Ltd. 

10163. SHRI KARTIK ORAON: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND CAMPANY AFFAIRS be pleased to 
refer to Ihe reply given 10 Unslarred 
Question No. 8519 on the Sth May, 1970 
rCHardill1l loss incurred by MIS Ithad Motor 
Trsnsport (P, Ltd. and Itate : 

(a) whether the Company has prepared 
balanee sheets for the years subsequent 10 
the year ended 31th December, 1959 ; 

(bi tbe prOfit/lOIS posllion of the 
Company in the subsequcot yearl, year-
wise; 

(cI Ihe reuons for not lakin, action 
apinsl the Company on ill failure to 81, 
balaDGC sheet I for thOle yoar. with the 
Reaillflr of (ompaoies : and 

(dl the actlon taken 10 see that the bard-
earned money of the share holden is DOt 
misappropriated durin, the pendency of the 
petition in lite Hiab Court. 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS <SHRI F. A. 
AHMED): <a) and (b). The record. In tho 
office of the RCllistrar of Compan/e!. Deihl 
,how thaI MIS IIbed Moter Transport (PI 
Ltd, filed itl Balance Sheet for tho ~ 




